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RN, Ray, V.C,

»

When the matter is called for orders, none appears

'-. Q - for the applicant. Ldp counsel Mr., S, Chowdhury appears for
‘ the reysponde'ntsa It appears from the records that none
was present on behalf of the applicant en 11.8.2000 , 29.5.2000
J\f'; and on 8,1.2001. So, we are satisfied that the applicant
) does not want to proceed with the matter, Aéco;:aingly,

the M.A. stands disposed of as "non prosecution',
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